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As to dispute, since it is a winding-up petition transferred from

Hon'ble High Court of Bombay, there was no occasion for this

petitioner to give notice under section 8 of the Code, likewise no

occasion to the Corporate Debtor to give reply, therefore, in transferred

cases, the rationale given u/s.8 of Code cannot be strictly thrust upon

the debtor, however in the present case the debtor has enough proof to

show that preexisting dispute is in existence.

8. In view of the above reasons given, this Bench is of the opinion

that this Corporate Debtor raised a dispute far before filing this Petition

hence this Petition is hereby dismissed without costs.

V. NALLASENAPATHY
Member (Technical)

B.S.V. PRAKASH KUMAR
Member (Judicial)
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